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Mr. Speaker : We welcome all the students coming from the schools
alongwith their teachers.

aeifen v i o
Mr. Speaker ; Fon'ble Members. Now the Questions Hour,
Total Number of Quacks

*1352. Prof Sampat Singh ; Will the Health Minister be pleased to state
whether any survey have been conducted to find out the number of quacks ronning
illegal clinics and playing with human lives; if so, the total pumber of such
guacks, if not, whether the Government intends to condurct such survey?
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M. Speaker ; Hon'ble Minister, it is a suggestion only.

Y arie FifE ; anws TEigw, # s eRife v Ween-1731 g e
% i o oy =Y T it o A # waw F Ui 7 oT | s g W e o
% farg aretres faman o |

Mr. Speaker : Anand Kaushik ji, you were absent at that time but now,
I allow you to ask the question.

JLNURM Scieme

*173L. Shri Anand Kaushik ; Will the Chief Minister be pleased to
state— :

{a) whether it is a fact that Faridabad city was selectad by the Central
Government under the Jawahar Lal Mehru Urban Renewable Mission
Scheme under which the works of infrastructure development such
as sewerage, roads, electricity and water ste. were to be executed; if
50, the amount released for aforesaid works so far; and

(t) whether it is a fact that Faridabad Municipal Corporation has been
divided into three Zones namely NIT Zone, Old Faridabad Zone and
Ballabgarh Zone; if so, the yearwise details of the amount allocated
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to all the three Zones togetherwith the description of the works
executed on which said amount has been incurred in cach Zong?

Industries Minister (Shri Randeep Singh Surjewala) : Speaker Sir,
[ appreciate to allow him to ask his question. In regard to this starred question
I have actually given a statement but [ have tried to put it in two parts. I want to
read it out for information of this House and for my Learned fiiend also.

Statement
As referred to part (2} of his question - the answer is -

{a) Yes 5ir. No project has however, been sanctioned separately by
Government of India exclusively for roads and electricity. It is an accumulative
mix project under the Jawaharkal Nehru National Urban Renewable Mission. The
Government of India and the State Government has released Rs.343.76 crores
and Rs.133.39 crores respectively. In addition, Municipal Corporation, Faridabad
has contributed Rs.118.67 crores under the Mission, upto 3 1st July, 2013,

As referred to part (b) of his question, the answer is-

(t) The Municipal Corporation, Faridabad has been divided inio three
Zones namely; NIT Zone, Old Faridabad Zone and Ballabgarh Zone only for the
purpose of collection of taxes. However, the development works under Jawaharlal
Nehru National Urban Renewable Mission are taken up project-wise. These works
have been sanctioned for the Munieipa! Corporation as a whele. The detaily of
amounts allocated, project-wise, under the Mission, by the Manicipal Corporation,
Faridabad is at Annexure ‘A’, |

! have given all the details in Annexure 'A'. But with your permission
L'want to tell the Hon'ble member and the House is that there are some pertaining
projects for which money has been sanctioned and allocated for example for
construction of dwetling units for the poor and the middie class sections in Dabua
Colany in NIT Zong, Faridabad. A sumn of Rs.3896.12 lacs has been released and it
has been utilized 100%% between 2067-08 to upto 31.07.2013. Speaker Sixr, you have
seen the Bapu Nagar Colony which is a farous slum at Bapu Nagar in Ballabgarh
Zone, Faridabad, A sum of Bs.22 crores and 9 lacs have been released and 19 crore
46 lacs have been utilized, For revamping/laying of new sewerage system in old
Faridabad, a sum of Rs.98 crores and 63 lacs has been released. It has been utilized
100%. For improvement of Drainage system in old Faridabad a sum of Rs.25 crores
and 73 laes has been released and Rs.21 crores and 30 lacs has been utilized. For
setting up of integrated solid waste management at Faridabad, which is a pre-
requisite for a city of this magnitude, a sum of Rs.72 crores and 13 lacs has been
released and mote than that Ry 74 erores and 30 lacs is the expenditure incurred on
completion of the solid waste management plant. Sir, in this fashion, for
augmentation of water supply for Faridabad city, a sum of R3.360 crores and 23
lacs has beenreleased and a sum of Rs.350 crores has been utilized by the Munticipal
Corporation.
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Arnmnexure ‘A’

Details of amounts allocated under JNURM by Municipal Corporation,
Faridabad, together with the description of the works executed.

The project wise details of works executed under INURM iz as under :

1. Construction of Dwelling Units at Dabua Colony. in NIT Zone,
¥aridabad.

1968 dwelling units were constructed under this project, including
internal development works such as water supply, sanitation, street light, roads,
sewer line and provision of sub-station for power supply along with independent
feeder,

The details of funds released and expenditure incurred are as under:

(Rs. it Lacs)

Financial year Funds released Expemditare
200708 1323.92 113229
200809 1513.06 1626.6]
2009-10 5120 | 9028
2000-1] 661.96 65096
2011-12 34598 41053
2012-13 0.00 2055
2013-14 000 362
(upto31.07.13) |

Total ‘ 3896.12, 3954.84

2. Counstruction of Dwelling Units at Bapu Nagar in Ballabgarh Zone,
Faridabad.

928 dwelling units were constructed under this project, including internal
development works such as water supply, sanitation, street light, roads, sewer
line and provision of sub-station for power supply zlong with independent foeder.

The details of funds released and expenditre incurred are as under:
(Rs. in Lacs)

Financial year Funds released Expenditure
200708 B58.54 77127
200809 1350.54 57277
2000910 0.00 51996

2010-11 0.00 76.00
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201112 ‘ 0400 040
2012-13 000 0.00
2013-14 0.00 0.00

(upto31.07.13)

Total 2209.08 1946.00

3. Revamping/laying of Sewerage system in Old Faridabad.

Under this project, 31.46 kms of sewer lines of various sizes have been laid
in different areas of Sector 37, Ashoka Enclave, Sectors 19, 28, 29, along bypass
road from Sector 37 to Sewage Disposal No. 1 near Budhiya Nallah, Rajiv Chowk
to Sewage Disposal No. 3 near bypass, Badhkal Chowk to Sewage Disposal No.
2 bypass road, Green Channel to Gymkhana Chowk and Gymkhana Chowk to
bypass road upto Sewage Disposal No. 4 ete. In addition, 4 Sewage Disposal
stations along Bypass road in Sectors 14, 18, 29 & 33 and 1 Sewage Treatment
Plant of 45 MLD capacity at Village Badshahpur have been constructed and made
operational.

The details of funds released and expenditure incurred are as under:

(Rs. in Lacs)

Finaneial year Funds released Expmdm:re
2007-08 3634.06 301325
2008-09 227075 21083
2009-10 1297.8% 1350.61
2010-11 | 500.00 610.15
2011-12 216118 195429
2012-13 0.00 45157
2013-14 000 0.00
(upto31.07.13)

Totad 9563.87 10196.70

4. Improvement of Drainage system in Old Faridabad,

Under this project, 26.39 kms of drains of various sizes have been laid in
different areas such as Sectors 27, 37, Ashoka Enclave, Surya Nagar, Sector-28,
19, dividing road of Sector-6 & 7 and Sector-4 & 7 etc. In addition, 5 Storm Water
Disposal stations, near Palla Chowlc at Bypass road, near Village Chandawali,
Panchayat Bhawan Ballabgarh, Saran School road Parvatiya Colony and Gaunchi
drain in Ward No. 7 have also bzen constructed & made operational.
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The details of funds released and expenditure are as under:

(Fs. in Lacs)

Financial year Funds released Expenditure
2007-08 336.33 416.41
2008-09 383,09 ‘ 392.59
2009-10 133.24 240.00
2010011 ' | 0.00 60.00
2011-12 1072.64 466,97
2012-13 : 428,50 354.87
2013-14 0.00 0.00
{up to 31.07.13) '

Total 2573.80 2130.54

5. Integrated Solid Waste Managerent at Faridabad.

Under this project, 2 Transfer Stations at Dabua Colony & Ballabgarh, 1
Municipal Solid Waste Processing Plant at Bandhwari have been constructed
and made operational. Requisite machinety/equipments have alse been purchased
and being uged for solid waste management of entire Faridabad city. The plant is
operational sinee 01.12.2014.

The details of funds released and expenditare idourred are as under:
{Rs. in Lacs)

Financial year Funds released Expendilure
200809 1913.30 1320.00
2009-10 42595 96500
2010-11 300.00 795.85
2011-12 1893.60 179765
2012-13 2478.60 192523
2013-14 0.00 62663
(upto 31.07.13)

Total 7213.65 7430.36

6. Augmentation of Water Supply for Faridabad city.

This project for coverage of entire Municipal Corporation, Faridabad area
with augmented water supply is currently in progress. Under this project, work on
10 Ranney wells, 212 Tube wells, 5 Main Boosting Stations, 50 Underground
Storage Reservoirs, 20 Overhead Storage Reservoirs, 450 Rain Water Harvesting
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Structures, faying of 210 km DI pipe line and 75km pre-stressed concrete pipe ling
is in progress. The project is likely to be completed by March, 2014.

The details of funds released and expenditure incurred are as under:
{Rs. in Lacs)

Financial year Funds released Expendituzre
2000-10 ‘ 8636.05 751800
2010-11 1272.00 5682.00
201112 3643.38 3426.01
2012-13 8636.13 82242
201314 8536.13 4360.97
{upto31,07.13)

Total ‘ 36023.89 35009.40
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problem, he should look inte it. He also mentioned the name of Pt, Shiv Charan
Sharma, if 1 know correctly, his son is the Senior Deputy Mayor of the Municipal
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Mr. Speaker : Hon'ble Member, I have not allowed you. Please seek my
permission first, 379 #ET( ‘

Supply of Drinking Water
*1629. Sh Jaghir Singh Malik ; Will the Public Health Engineering Minister
be pleased to state whether it is fact that there is no drinking water supply in the
villages of Naira Tatarpur, Tejpur and Tihara Kalan in Gohana Constituency; if so
the titne by which the drinking water is likely to be supplied in the aforesaid
villages? ‘

Public Health Engineering Mintster (Smt. Kiran Chandhary} : No, Sir.
51t SrTE R e wfers © s weiea,  was wult weear % wifes o aen
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Smt. Kiran Choudhary : Speaker Sir, | would like to bring it to the notice
of the Mon'ble Member thar there are 6] villages in his constitueney and all of the
villages except one, the water supply is absolutely sufficient and there is no
deficiency at all. As far as the village is concemed about which he is talking, it is
one of themn and about §5.50 lacs rupees has already been put aside to do the
work, But unfortunately we are not getting the land from the Gram Panchayat.
The department has been following up consistently but there is some kind of
dispute between two villages. The result is that we are unable to perform the
dwelling of the tubewell. So, | would request the Hon'ble Member, as he is the
Legislative Member from there, that he should use his good offices to see that
land which is given to us, Only then the department can do any work. That is the
only deficient village and therefore, we would be happy to complete the work
immediately as soon as the land is given to us. Secondly Sir, as far as the other
village is concerned i.¢. Tejpur and Tihara Kalan here also the water is about 40
LPCD and there is a little problem of water not reaching upto the tail. 1 accept
what he is saying. Now, we have put aside a sum of 46.30 lacs rupees which has
been approved by the Government and which has been now put aside during this
year 2013 and this work is likely to be completed by December of this year. Apart
from that, [ would also like to tell you that in the Hon'ble Member's constituency,
there are 11 augmentations of water works etc. So, he should be very thankful o
the Government for the large amount of works that are being done in his area.

S$hri Jaghir Singh Malik : Speaker Sir, I am very much thankful to the
Hon'ble Chief Minister and the Hon'ble Public Health Enginearing Minister. But 1
would request that only two villages are left which are to be provided water, These
villages are not getting even a single drop of water and they have to bring the
water from outside.
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M. Spesier 1 Hon'ble Members, the Questions Mour is over.

Preor 450 & el e Y o7 o9 T HT YR o iR gy
Opening of PHCs

*1563. Shwt Zile Ram Sharma @ Wil the Health Minister be pleased to
siate whaiber there i5 any proposal under ¢onsideration of the Govermnent to
open Primary Heaith Centres in village Angad and Villags Rahra of Assundh
Constitagney; if g0, the tins by which the aforesald Peirnary Health Centres are
tikely to e opened?

R WE (i A R e e Sl

ararvifsey e O e
Installation of Tubs-wells
482, Sh Devender Kemar Bansal : Will the Public Health Engineering
Minigter e pleased io state whether there is any proposal under considerstion of
e Guvernment to install whewells for drinking water in Mogi Nand, Bhainsa
Tiisba and Saketii villages?
;TR iR Hal) (ofiney Rpor el © wdt sfae ol
© T 9l F o w58 dfew ofy efer 2 el g twew
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487, Shri Sarapat Singh : Will the Education Minister be plessed to
state—
{a) the number of computer laboratories established in the schools o
provide computer educaticn to the studonts in the State;
{6} the numbear of computer installed in these laboratories togetherwith
the number of computers which are finctional with adeguate staff;
and

{cj the number of computers which are not working due to defeciive
system, shortage of staff, for want of proper space or any other reason?
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Provision of Facuolties

483, Shri Devender Kumar Bansal : Will the Education Minister be

pleased to state whether there is any proposal under consideration of the
Government to provide all faculties and professional courses in the Government
Colleges at Panchkula and Barwala?

fover st (=Rl e Yo siraeer) « T2, SfwE S

Implementation of National Food Security Ovdinance

431. Prof, Sampat Singh : Will the Food and Supplies Minister be pleased

to state—

{(a) whether the Haryana Government is plamﬂﬁg to roll out the National
Food Security Ordinance;

(b) the data on which the State Government will rely for the identification
of priority households

{c) the total number of persons likely to be behcﬁted in rural and urban
areas scparately.

(dy whether the Haryana Government has also docided to give 2.5 kg
pulses per household per month on subsidized rates of Rs. 20 per kg
to poor people; and

(¢} the total expenditure likely to be incurred by the State Ciovernment on
the supply of subsidized pulses together with the total additional
financial burden annually?
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Registrétiun of Fake Cases

484. Shri Devender Kumar Bansal : Will the Chief Minister be pleased
to state whether it [s a fact that fake cages are being registered against the old age
pensioners and BPL card holders; if so, whether there is any proposal under
consideration of the Government to prevent registeration of such cases?

e ) (4 o R g we, s

Screening Plants Closed in Haryana

488. Prof. Sampat Singh : Will the Environment Minister be pleased to
state—

(a) the number of screening plants closed by Haryana State Pollution
Control Board; and

(b) whether it is a fact that when the owners of said plants applied for
NOC from the Pollution Control Board in 2004, they were told that
the NOC is not required; if so, the reasens for which the said plants
have been closed now?
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Status of Sub-Thvision to Rlock Barwala

485, Shri Devenrder Kumar Banset @ Will the Revenve and Disaster
Management Minister be pleased fo state whether there i any proposal under
consideration of the Govertinent to give status of Sub-division to Barwals Block?

roree wY (oft e e By« = ofime <

Mumber of Rajiv Gandhi Sports Stadiums

489, Prof. Sampat Singh 1 Will the Minister of State for Sports and Youth
Affairs be pleased w state—

(a) the number of Rajiv Gandhi Sports Stadiams Constructed in the rirs)
argas in Maryana; ‘

(b) . the mumber of such Stadiums having ceaches for providing Ceaching
to the trainers; and

{c) the number of Stadiums which aré non-funciional and still remained
locked?
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Power Minister (Shri Randeep Singh Surjewala) ; Speaker $ir, before the
next agenda is takep up, I have an announcement to make. Sir, various
representations have been received by the Government including Hon'ble Chief
Minister, Power Minister and the Members of public regarding non-telescopic
tariff beyond 800 units, as you know that has now been abolished. So, it has been
decided to file a review petjtion before the Haryana Electricity Regulatory
Commission with immediate effect. [t has been represented to the Govemmert
that since the benefit of lower slabs in case the consumption exceeds 800 uhiis,
was not being given to such consurners, that resulted in jevy of extra charges as
per the present tariff order announced in the month of April, 2013, In the review
petition it will be requested that the third category namely: consurmption beyord
800 units at flat tariff of rupees 5.98 per unit may be abolished and in the second
category i.e, upto 800 units, the ast slab will be greater than 500 units instead of
200 to 800 units. It is also being announced that in cases of theft of eleciricity
consternation qua which was expressed yesterday by the Members of this
Legislature, it has been decided to constitute an Appellate Committee under the
Chairmanship of 8.E. of the Circle with representation of the concerned XEN and
Accounts Officer who will be its members, to look into the grievances of over-
charging and over-assessment in alleged theft cases. This is in tesponse to the
concerns raised by our Members. Shri Batra Ji had said, Shri Anand Singh Dangi
had said and Prof. Sampat Singh had also raised this issue. Sir, we also want to say
that we will strictly enforee the existing instructions according o which checking
in alleged theft cases will ordinarily be carried out by the 5.D.0s. and J.Es. only
after obtaining the written approval from atleast the concerned $.D.0. Shri Bharat
Bhushan Batra had yesterday raised an issue that the Junior Enginecrs have been
given unfertered powers and one more learmed friend had also raised this issue,
I think he was Shri Anand Singh Dangi or someone else. $o, a written prior
appraval of the concerned $.1.0. of the Sub-Division would be required. However,
T'want to clarify that the levy of compounding charges and assessment for previous
12 months is being done as per the existing provisions of the Electricity Act. There
was another issue raised, Sir, that no time is given once a penalty is imposed, Sq,
every consumer will now be given 72 hours instead of currently 48 hours that are
being given for purposes of lodging of FIR in case he want to get it compounded
and settled the issue, then so be it or an appeal in the interreenum period can be
entertained. These are some important suggestions that had come. Hon'ble Chief
Minister, Government and Hon'ble Power Minister have looked at it and these
changes will now be affected including making ag application to the HREC for
rationalization of the tariff as suggested.
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Shri Randeep Singh Surjewala : | have notad the suggestion. Power
Minister is not here today. Since it requires policy changes, it will be appropriate
that it has to be taken by him in congultation with the Chiaf Minister. 1 will pass on
this suggestion to the FM. It is very valuable to the Hon'ble Power Minister. I am
and the Hon'ble Chief Minizter are unable to clarify it because the concerned
officers of the Department have taken leave to take part in the Power Ministers'
Conference. Since the concerned officers are also not here, so 1 would suggest
that Shri Sampat Singh should take up this issue with the Power Minister and he
will call the officers including the Power Secretary and then appropriate decisions
will be taken aceordingly. '

] S TR e Feler WETET, AR e o F A SRy e g
& =iy Reepfeaf ane & but yesterday I raised a question that the matter regarding the
. meter reading of the electricity in the societiss is now going to be changed. And
this matter is concerned with all the societies of the Panchkula as well as with of
the Harvana and by this change of the policy, thousands of the inhabitants of the
Haryana are affected. S0, some policy might also be changed regarding the single
meter reading in the societies. Thousands of societies are registering in Haryana
and because of the single meter reading, the inhabitants of the colonies are not in
a position to provide the nfrastructure to the clectricity deparmment. But what is
the requirement from the socisty is that they will add the transformer, They will
also pravide some employees for the purpose of amranging of the process of the
electricity Department to get which has been taken by our Government. Some
amendments inust also be thers regarding the policy which is yet to be coming for
the single meter reading in the societies.

Mr. Speaker : We will convey it to the Hon'ble Minister lor his
consideration.
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" Mr. Speaker : Hon'ble Members, I have received a Calling Aftention Notice
No. 12 from Shri Naresh Sharma, MLA regarding irreguianties/illegalities committed

in the rransfer of Govermnment properties to the various trusts between 1999 to
20035, which has been admitted, Shri Naresh Sharma may read out his notice,
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M . Speaker : Wow a Minister will make a statement.
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Sir, may I pause and remind you that Shei Om Prakash Chautala has started
the newspaper “Jan Sandesh”.
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Speaker 5ir, These are the stinging recommendations of the Committee, On
behalf of the Hon'ble Chief Minister Ch. Bhupinder Singh Hooda and Government
of Haryana, | want to say, 8ir, Government has taken note of it wherever any
illegality is found by the Trust and if the matter falls within the jurisdietion of the
State of Haryana, we will take action within & limited time framework for ensuring
that public properties are protected, preserved and restored to their rightful owners
i.e. the constitutional authorities, be then the Municipal Councils, be then others
like Panchayats or Zila Parishads. Qua matiers which are outside the jurisdiction of
the State, we are going to make appropriate recommendations to U.T.
Administration, alongwith sending them a copy of the report for taking necessary
action, to Government of Punjab, to Government of India, to Delhi Development
Authority as also to other agencies including the Department of [ncome Tax ag
mentioned by oor Hon'ble Commitice. That is my reply. Thank you.
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ot e e el - TR wrEw, anft ot g g St o et ¥ (BB

oAt arerer g vl whew ww, o o e W F AR, B od e 9
I BTF IreY #eT o gt £ 1 TR W | % AF gerEr B, wivi et weme
T, Tifert ST, T war Jen v 5 W wETE Oy - ey w2
St W # 1 goned § e wfFy @ o o g sl e e @ gt we @
IRHTT T AR W AT 7 O Bl Aifee s i # sitv e sl & e
ForTaE w0 9w i uw e Bt wift o § O A e g fr aw
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forlt o ol v il v ol A Tl oY S weE 31 SIS (TTeg) @t e
T o oFTE & W o e d w et T wern Sifte e wele & F w o
ww 7l H TEY | TEe off Aeis T € F TEeEr a8 ot gl e e
F 7o W TEr 19 e dar ¢ R § By o e el o w0 38 fege e
| 5 1 e & |y F we et o sfrer & oo g9 T wew €
e 5w afder @t 7t o aff wrewel vk w1 wany B F G S @ 5 get
BT S O AT st weprer wieren w B 98 ¥ | aisy we, o e e et i
T T e arder A e war F v & 4 weewn € R s sRamn wSv
&Y ST & A 5| wa & s ¥ gwet g e & 9 ogg B snTere ¢
W T W o REere T & Wt widad) v # aed § | 98T ¥ o1 Sk
st wrorade & g woet & g @ R e @ T & of we R Ren
wriaTEl W B ae vt o v RO F o wre 61 26 9w e A v @ R g
1 oW et W) arreyay ¥ | 5% e 7 it W Tem w5, werw G, e
I W T w1 O IR TN @ ot it e it w R R sRal-wEt 'l
T | ST LT T O arai-weEl @ ey § v e - 9wl 8
Wt W syl uE A7 Wie R, B e ekt & S ¥ Wt anwr o ey W
2 w5l 4 o el BIoS (FY) gon T & | 0w Sred § ey Sfere o ey
e 911 et uy e o o e et gen e ot | S § 9w B g 5w
avE o e o iy v Y geie 9 i Yo frend o off R o o et i AT
o T 7 E e el oY et Setener o anvery Ry ARE & ) St W &
TrgT e A 200 vak e o gy 2wt & ey ve fer? wiew s, o s
T QR AT W | o werer wiere Ryt 8 o 4 deey A9 99 ®E T SAY
FY 3Ty iy it o oitm o Soons i wa o | o | & URE gEeT e O
#8 Wil o frd vw ardeey W) KA o w17 #ky 411 7% Ty w0 A
sz 3 S St S ddfverver o @y A far e | anier & e Ot o wlEw A
serd €| ail % e wm Gy? WE 5 wR & B8 He A, o gl w0 A 9
e e, Hed) 37 we A g e i, o1 e e et € arw 87 wfteR WY, 7%
T fre aRary v & W) e gE 9 @ e ¥ 4 A @t s @

s TYur AR ATl ¢ I SRy, T 58 R % W) 6 & o g e
21 ey & T 57 vt 3 sPrafieand aTeeR of sFo-amTe g et w g T
SRoT Taw o Al S B BRI o e ¥ WRLW S 4ET Bt
HaTd T D R €1 W FERY, moEse s g @ gl A g 9 f
e R o PR gam ween o1 oiR 9w shey R wew T o i At A
o7 BT o et g 8 P ST oT | G &5 BT AIRe o o TR HEE e ol
B S o W e o Ry ot ol 4 wer i TR 98 9 g
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STEATET ATT AT W e oE 9| ey @ wees, are o g e e
T WY SEET B e wEd TS, g e | g1 Y o) e A 8
et fiF woTe # semiafin & eRamon vdw A o o wr drEee B SR o
I gy B wen s B gE aet e R TN @ W & e S 6
F1 A o 4w T O o siied ol gl & i 9 erer Fred | s e,
foarger % o1 wet oM © o) 3 RO @ AR W e B e @EsTee Al e
T WBTY SER % UNT e & | T 59 355 9% o wuren ¥ S 5w Amme
W 9 AU TEed Ty Ay T & AR S W gRe erefgd O TRE ® W
oy AT & | 3% A werd ey SR o frafva ot v el T S e e Sy
T 2 o i ¥ ol @ wien w ve § A sRaTT W @Y e % e o
St e g @ i aiEe o wer gy § 9 o st & s wenie i
T ¥ | st wETEE, & fiv el A weemae derlt aiiw e g o et e |
£ e ST 3 gerT ool Al g 9C WEIE B 4 o  waw @ famne w i
¥ e ov & g 2 et wRamn wew y¥ w F v @ we = T @ e
qrefore, Serfere, e, s el wordfys g 3w SRt g € ww
sfiviel) ifer il @ wrfasty F e Rod o [ gEr © 9we 9§ @ 8
afvee &1 T forr & o T aee) Tea O Y aeng S wEe § | e Hehey,
3y gy deren S 92 S W A wed TW Y e gadt ave ¥ sae
WETEN T ST 9w ¥ e I srtes  eveien ma $ wfte sl afwl o
g1 ot fivew fasul T o, S eToe W) AR Be offe uw ue B e s @
o <t v famu Ty A | RN I ¥ 9fEe aferd & 5-5 ¥ w1 firar wew fin
o7 | Srer W Pt & Seatt e e o fi @ e  ane A 9 ool R
A1 B, + ey BT 7 dtey v 2 ST o b W 7 g o S & Wl
feraret e 3 Tbw ST urel UTE frem o e @ et seny o 4
3T fa T S sfmen R @ wEen Ju wde aW fn Rt e ¥ oW
Tordie & ywed oot g | v aYE @ g ugly & S Al e wHR W g @
s o g Ay § Ay | o wetew, 2l v 9 AE wie gen | g fear @ 42
ot arig e =il ofR w-Ter WY L gdR fie il S s S A
iy e g8 % Tegd U & uiar § s S & Fe O s S e
3 Afe wTas) amaTe @ vy % g faw & S 5wt gl F wre & 9 S
oo 1 et & 4 anfie R ot rdel W vy A g Rew sl T S wal v
zaTT e o faa | ammm weiew, O enflay W oW B @ Hrl & | e
weTe, dfar wiem o R 3% ot affe g el el ofie o e e STy et
‘ — = wE Td o il I Uw g _iRT & e vgan e
‘ el TR ETS FRER o uEl 0% TrE @ o] ®Y o gwe Peew
T | wrm e g fiE g & T § weR w1 w1 F Y e B W e
T gl S g e, T e, wefvdl & e % R ol gud o
g e W fare o A el g e ¢ wen sRag § o Teeg
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Tt wRaOn ¥ e, Ahans., T, sae Ter, shEw il wee R o,
sfRry freet freme o diorm, <ol R BTGy e, wE e g, e
T Sl apte: dierd e <8 8 sy AeiEE, O gw RO and ¥ e aer
SR, T AR §RIR We Y & arg oy o ¥ v See & A A e
e ) EewT YT s THRy B e el W g <t & 5w Reid W
e o wifAE S & 5 a9 o afte i farerT aten | sfvaven 1 aestel
TR W i o e Y 9, st aren ) wg o R A e W Al L Fw
vt By we v & i F e o Ry ai ofdt & el 21w 9 ol
=it s By o it R sfaver R & feer o aa o ye E E W
Farerr & WY ST 5000 T 10000 $¥d aw BT &l de o A o= ET @ gl
e & yartea T wrver on ol srefew o St i oy o S S W e
3 1% e Ry e o) o Y qerEl T o s v A e R AR A I T
aﬁrwﬁﬂﬁﬁﬁ'{gﬂwmﬁﬁﬁmwvﬁ@mwwgﬁwm%ﬁﬂﬁ
T o) e we A o 7 9% B @ forww & 3 e o srvy o T 3R
o F 8 o Fre &1 8 wEd 4 fb S 9 BT v R S e e < e
£ Srers o § g Oud T o §1 1 o ad v g8t Y o W §
iy forg wE Rrgre et are | oo shadl i s gt o @) < R A
et S BT W i sfaeh S A o 3wt st @ et A TR A
2T AT & aite Qe fy Sere ey # iy vl amor sfaren wiw R w7 w9
Reqr | v i T e SR SR SeTs 3 fov e e A g w91 A
S e TR € % R wiw & R o § afer & eRamn ww
St it S wew Rrer e # 1 afarn e ¥ giar % e R
WﬁﬂTHWW%%W“EWﬁﬁ‘{QﬁW&ﬁ?WMﬁﬂﬁ%‘f@i‘@ﬁﬂﬁ
& Sf o/ SR FTPTE # AT o & ey e o e va Y s fE
E@ﬁ'wﬂwﬁ@%éﬁﬁ%@ﬁmﬁmﬁﬁ%%maﬁﬁlwﬂqmaﬁm%
forg & et g 78 g N @ wurd e 1 v Rt & s o i 81T €
e % R wepre ¥ mew 4 o wele & T pu o w s G| o s
e B T T dETE § TE GeER TE s i 9 W § fored $Re
msﬁmawﬁm‘&wﬁwwwaﬂw%imw&ﬁmﬁﬁﬁaﬁ?@aﬂ?
aret s el Y S I & R R T A 8, S A e § )
e, oot § wRoR ¥ eE aly T Fwr won g B 2w T e |
e i Al & I A A e o) T e e W | efe WEIe,
wod T AT ST o IR, = S e 6 TE W o fi g w afant < el s
ﬁ‘&ﬁm‘?@aﬁﬁwwﬁﬁﬂi"ﬁ‘%ﬁ?ﬁ%ﬂ?ﬁmﬂgﬁgﬁﬁﬁﬂ?ﬁﬁWl
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amefiar o BT T T | BT BT T[T He oY vl et o) Wdf sed o
¥ srene wETET, # TR & @ IE g ok Weedie @ A OY TEE
aE G gost 7 TS ) Wiad] w1 e erew e e | R omg | {9 Sl |
7% wret g ord & wfy R THenst gon € I e W A o S| gy
wrere ot off O of T 9 B of o ow W praTst w g v A Wy
arrorE it wefar £ ”

Y arvea oqgoT T ;e wEey, &9 O o Rod e & g Al Ty A
# 2 ard s wed e &) 3w R Wl der we A e e ol amwe
e T S QT SR | sy e S T e wwd fr § s
a5 7 T o v we REd daw 7 9 onht | gererE @ O @ weee v g
BET TR fin fel oft guiaT @ ww R il f g Aegfew e @ ww W
s F wdl oy gur sl S e ¥ aafe o RO § T 1 A6 Oy
feord o el = o A wen & e e ot 3 o1y St S e g o e
gaifde & | atiag wie 1 endfede 9a SRR WE ag itwas pain to me and it was
so anguish, T FEIEY, GREES URAr smew o & € oW T W | < 8§ o
48 9% prestigious projects TEa TaT e B § | B B § o Gy
v g arete B € el R fem @ onfly srelTe o ol & 5 et o F e
Hret e | 3 e & erer gt R gediege, e Afwe R de,
Tt R ER%YW{E, allotment of the plots to the CRPF, Police Head Quarters &
Tnstitute of the Youth and Tribal Federation 3N =% areifedie & fay 7@ wivs™
#ew @) § ) v e ur Rl 9 nadie gup R 2 N wad T €l
aratede =2t o o Twar gedk A W R ¥ v o @ € e A ¥ F e
gy, et g wAt ot )} 7 PR R W O He e € -

“Choudhary Devi I.al Memorial Society, 100, Lodhi Road, New Delhi-110003

has requested for allotment of Jand to DDA, They have already submitied
the Project Report and other necessary papers to DDA,

"The Society has been set up to establish, carry on and maintain Agriculture,
imrigation, public utility and charity, social, educational and recreational
activities for the benefit of the general public in the memory of Late
Ch. Devi Lal former Deputy Prime Minister of India.

I request you to please consider the case of the Society for allotment of
land.”

o A 4 o g ol far € -

“{ am in receipt of your D.Q. letter dated 17th May, 2002, regarding
allotment of tand by Delhi Development Authority to Choudhary
Devi Lal Memorial Society,

The matter is beihg examined.”
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e Ty R & s g @ TR He BET & 7 U e Ied,
A S AT AT S 10 € AT wRrel ouy By & | ow! el Fem < afe
TET Y W 3 | ST IAREIT DT A Y GF AAie peard 7% ot | This allotment
is illegal and against the Statwtory Rules, 198]. According to the eligibility aud
check list as per the terms and conditions of the allotment of their application/
project of the Society did not fulfil any of the statutory rules and there was no
relaxation clause provided in any of the rules. According to the terms and conditions
of allotment of perpetual lease hold rights in the institutional plots under the DDA
 (Disposal of Development Land) Rules, 1981, institution/society must fulfil the
statutory obligations for being eligible for allotment of the plot in the institutional
area and the society should be registered under the Societies Registration Act,
1860 and there should be sponsorship letter issned by the U T, Dethi or Governiment
of India or NCTD or GNC T Govemment National Capital Tetritory Delhi), Trrwfin
wftfre 33 v i S seiedie fre oo™ & s W @ 1 7 i @t
ﬁmﬁwﬁzﬁm%wwﬁ?ﬂﬁ@'ﬁﬁﬂwmﬁﬁﬁﬁtﬁﬁ“ﬂ Eii
e & =t 99 1T 8, S99 ug oY g -

“In thiz connection, it is stated that Minister for Rural Development wrote
a D.0. Letter No.87%/VIP/M /RD/2002 dated 17.5.2002 (page-93/C)
requesting the Minisiry of Urban Dovelopment and Poverty Alleviation to
consider the case of allotment....”

are #iE e adt o e o e v it e du i Reis war g
T et B e g w T ST 7

ayE are fored &

“That D.0. Letter was considered as sponsorship letter and the case was
recommended for approval of allotment to the Competent Authority. In
fact the letter dated 17.5.2002 should be considered as sponsorship letter,
it was only a request sent to the Ministry of Urban Development...”

This is the glaring illegality. & Wwdfer sird o o1 &, afdw god o
direr T et wfRrr % Ry wam-or e srewrd w7 areitede gy 12 e B T AR W
wts o) o7 T gaT & and now the DDA has been kind enough & &Y wieife™
¥ ey F vl g cognizance foror el guw Ffve o B sft e L

Mr. Speaker : But how zbout those BIP President and their Minister?

Shri Bharat Blushan Batra ; This thing ie to be seen. When Shri Venkaiah
Najdu is writing a letter and Shri Anant Kumar is considering it but according to
Statutory Rules, there has to be sponsorship letter by the U.T., Delhi or Government
of Indiz or NCTD or GNCTD{Government National Capital Territory Delhi).
Generally such like allotments are being made in favour of the institutes Like Tata
Energy Research Institution, Birla Medical Research Centre or Government
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Research institute, allotment of the plots to CRPF or Police Head Quarters or
institute of youth and tribal Federation etc. etc. @i 797 3.4 yms 9= 98]
Feite B T g | TEE ST eeieret SR wr B g v dee ) onft o)
g, wee o WEifRee geeemees w enf 7 It was very painful for the
Committee when we saw those proceedings, Similarly, it is the fate of the plot at
Chandigarh also, TR 10 wRrerer &2 swerv Twidre @i & w21 ot =1 avding
e w1 ®E-6 g TEw & 5 98 Tee ddtes w2 o wad ) gad e
4 uy Yufiare Belier H9 & 1 ? [tis very strange. 314t &R wEe 99 9 o
& ary H o @ w2 ) 59 o @ ur 4000 T @y wire Ty e 9
FeeRe 16.10.1990 5t & T2 o= e 9.11.19890 & siex ofvsmits 4 am
fids e & aw Sivfly apsife o 1 i SEal s ik o 7 o7 T o ey
Bty Foid e F 7 ey & weml 5 9.11.1900 %) ort oo 79 v § afw
16.11.1990 =1 difeeh a=ell & gwell avam o A @it & o oot e o
AT & waw o v w1 SLdane.el. aféfrie S & 5 o S gy wer o 2
e # witfisde Yo 2 o Reel1eie e % o v o S e oy v
T WA Y ety wife srmar # &9 Ape Preest € o wEd v s &
9 @E o 98 4t wrdn wie & e R geiaran o oe 8 o ol st war &
B [ ol w9 fam gem & @ e vy ST 21 You have allowed me

otherwise | should not have spoken on it because | have already submitted the
Report to the House in this regard. Now, it is the property of the House and now it
is for the House to decide how to proceed further in this regard. Thank you very
much, Sir.

o e e : wiley @y, v 9 & W A o gyl §) S 9 % aww
e & e afre ot weer ot 3 ot argeft Rt e A wega we D & ) R e wew
Y Gl & | vy Ruid B e of aredt avE § v & 1w are @ @l o gen
o I S wg wew e | 1o ot geveds i § are T amieie o oud §
&, WS Ug TS W TE U TR o, W SnUs g ar o 7 ar o e e &
WG yrer ot 8§ e T% Wen fawe @ ¥, |l gvdivg @ & oi e sRaen w8,
T W ar e o gt §1 F o o o | O e gaee T v @ & 8 e
TEHHE W G B 4R Y e § T U TR T e it sifteee = @ e
w2 W, g i g 2 fed e # o wdie dwR R e s o) gt 9
=9 w4 99 G & an # Pt o 1 w0t Y Be F afede 9
&t =T Rt w1y e o o wiirerern 3 0w T s o fae 4 et & aie
T & snar ye 4 7w e T R sRarn wdy & v wiE e s A wvar
FHAT wiedE w7 FTTT does not arise. T2 ¥ e Bihar Special Courts Act &
TN F o BER & ofex FEm w4 g twr vee ww fewr or frgd s
fewarresrie dTae] & afgx aamt arayiTe & wRR & of st wi oredt fewdidisrde
2 Iwe! wede yded wiviteaee o ol £ oln winfrade g 9o T
TR R qal B 1 Par ek ¥ aig an 5, 10 a1 20 reT WIS e wret en & 5 At
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Mo T fag) _ :
s et Teaieivede W ot o oW T ¥ b nde ¥ YEte W @ i o
aqRy it T e &1 % wer e i o | g e N srd e o ol g an
# 1S w5 e T 2 e | e sl of, Tordia gReTT W, SR WEd
ﬁaﬁwWvﬁ:ﬁw@wmﬁﬁwﬁ%ﬁamﬂaﬁmwoﬁwwﬁﬁm
qatel £ 1w, W'wﬂﬁragﬁmmﬁlwﬁmﬁﬁmﬂm@%wm
oy g ¥ BIE iR difre & o wii gaae st o) o o

Mr. Speaker ; Provision of confiscation is there, iegally acquired property
can be confiscated.

o Fooe fire : wfie T%, 3 o T & o wH e we @i e o
T5 B & O ST wiel ) Teiend @ d TE £ 1 o e Wi TEwge R g o
T a1 4 GO et Wy ved & ol gu waw @ 97 vioe SR o B e
2 el ol & wE Y g ol v E | am ges) BE T P i 9 e
&1 # w erEe £ Fr 31 @ B0 E0 6eE F A Wi R T st & 9w S e
aﬁqmﬁwﬁmﬁ‘wﬁmﬁ%‘wﬁaﬁwﬁwﬂmﬁm@@, g 775 #I
i ) B e g T @ sl B e 9-10 Wie ¥ Aol Fd o
# gy A T aifke | gufen ¥ o T wew € R 5 T WA Tw € e
e wrST ST i B I § | 9 W geetire i < e o sl src
& ) afer g it T wEg ) e @ awdes vl TiRw e € T
Surrd T 2, P et e 2, 7 ger ¥ &, o Tive FRded 6l ¥ 8 el
%ﬁﬁmﬁaﬂﬁ@%mﬁﬁwﬁwwﬁ@%w%q@wm@imﬁt#ﬁ"ﬂﬁ%l
T i f R T e T § | 98 A s o & wek § 7 € wE e
B 21 e 29 form Wl we < § wiife 93 1o aen swg &) A 9 o S @
ar ¥ e e € S fip e g BReiflU B, we are the custodian of the
public property, g w1 # TR B aE wel e § e amiEes W
= @ ol TER & 7 arires gt wee 8 TG Y B A A
FfTe ST 2 | a U o 3 e ek gea ot B ger T fr
e | wR, W Tedier 72 € e § ey e @ v e TEen § AN agr e
'ﬁmﬂsaﬁﬂﬁwﬁfﬂm@m.wﬁ.ﬁ.Eﬁf'ﬁnﬂr%ﬁwmﬁmgﬁﬁﬁsm
W'Qﬁmﬁﬁ%&mﬂﬁaﬂm%ﬂmlmaw. s wew § S R
mﬁﬁ,aﬁzﬁﬁﬁw12.30wﬁﬁ5’§%ﬁﬁﬁwmﬁ1ﬁ"6ﬁaﬂw12.30 Ci )
ey B e T 9 & g & B § 1 F Swar Wy weey § 1 59 oRw
& vra 7 03.30 w1 € YR €1 You can imagine T gereeT Teat v el G AR
tr:%m%lWaﬁwﬁwﬁ%wﬁﬁ'ﬂﬂmﬁﬁﬁ%mﬂw‘mwwﬂ%
EWF%NWtﬁ"t#aﬂlﬂ?%’Wﬁﬂ'wﬁwrﬁﬁméﬁmﬁwﬁﬁmmﬁﬁwﬁ
qffwmﬁw‘f‘%rmmu’_@iﬁwﬁwﬁﬁ%wwﬁ%ﬁm%ﬁ%ﬁw
'WWWMIWH%W@%W%ﬁWWW‘ﬁ&#WW@
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e 3 o wE W T o o oo el @ wd | Wl wy, f weew 9
frermr e e ofe W 3 g off wveen € fF o smdodh . & Qusrst o
T8 FH9E 406, 407,409, 467,468,470 #R 471 A T ST W T5i 219 & 7 O
406 pertains to punishment for criminal breach of trust. #77 & Wit g7+ fowarg =req
faan o1 5w forwams & g w9 Alen ¥ 1 wal fae v gt T A e W
T, ST WO a1 a7 o W] 7 SIeh J1%7 407 € regarding criminal breach of
trust by carrier, ete. WiRY WY, 9.0 Ga T go 81wl frmn g &
‘Whoever, being entrusted with the property as a carrier, wharfinger or warehouse-
keeper, commits criminal breack of trugt in respect of such property, shall be
punished with imprisonment of either description for a term which may extend
to seven vears, and shall also be liable to fing’. Tl We, el 9T & 409 |
Criminal breach of trust by public servant, or by banker, merchant or agent, This is
more relevant Sir. We are all public servants. TH.U.1. &, 70, oy Bfreesd &
we are very much public servants 8iv ofetrs wde & Ty Sew 408 € ‘Criminal
breach of trust by public servant, or by banker, merchant or agent- Whoever betng
in any manner entrusted with property, or with any dominion over property in his
capacity of a public servant or in the way of his business as a banker, merchant,
factor, broker, attorney or agent, commits criminal breach of trust in respect of that
property, shafl be punished with imprisonment for life or with imprisonment of
either description of a term which may extend to ten vears, and shall alzo be linble
to fine, W, gt afils & Jagry 467 & Forgery of valuable security, will ete.
Whoever forges a document which purports to be a valuable security or a will, or
an awthority to adopt a son, or which purports to give anthority to any person to
make ov transfer any valuable security, or to receive the principal, interest or
dividends thereon, or to receive or deliver any money, movable property, or valuable
security or any document.” %, 54 R} imprisonment for life # 1 T9o e 7=
dre wiedt ) St o ol e gY Y §ET 7 e o o waedt 91 ue 3ol ons 9w
468 | ‘Forgery for purpose of cheating T ¢ ¥ € | w2, & +ff @] =i 21 o o=
ey s soeefer R & o Tt & ury g o drpde 2, sme w
A R e wres W et el o &, wrgfl sy off & i wwh ¢
wite & forg ades o) foy s e g D Tl iR R e S g o A
21 wife a7dle & &9 77 oo ST & (297 S99 UM o ¥ U@ A 4e R 8
#ly wege ges g fewy faoy B vy SWem w9 ws Wi gw Wi, s 6
T | ST Aawd O 2 T 49 e & e O e e E aE = @ Al
o W WS £ Swd ae ¥We 471 § ‘Using as genuine a forged®. aremar
wEley, #% S o & e § 3 el werd e o e et € of F e € 1
without waiting, without any delay 3% FEaTF TRER ® T FRAE 00
e | fore o O a9 o ¥ % 72 s | {9 9gd 81 g1 5 S} 4R aga
o FgH S| F I A AT ROR AGIg W 35 £ Ie gRT S o Se-weE
ifefafit it o v ¥ sl i wrpl T § T @ ST T ST iR O 9T 5
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srEaR e &, 9§ g O £ 5 arger & ol ot g s e
FiTdE e e e T I EE T Bl e e wfe T A w R T
¥ W 9§ arEan Rt o faY, arewt 950 991 A O §eTiTEd TEER
T & | w8 w10 < 3 § 19 A0 SRTa & A W W o ot 9w wre fat
TEAT R W 28-28, 30-30 FRE TR Wi Arm i fory o ver €1 W e v i
g Torm amar =7 == aman | 24t ave | 9 9 T o o S sty w snflba
& 95l ™ %) wie g & W ae w91 g = ue e 98 o @ o, ww
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" Mr. Speaker : Anybody else whir wants to speak before Hon'ble Leader of
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e 2 g T S (SR 1w A el wde e gim e § T asi
forey off w2 o, E omd afie o ey wd wd | AR g e F W T agw @
FE1 & oft T argeE W A & S 5 weA & e §7 el a9, we e
& e o 7 o T R &, 39 oUW gl o wead wae W e v B
@ 4 o R 2 e fand 9§ e Sodted aars il g w9 W
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Mr. $peaker : O.K. Kanda Ji, I will give you an opportunity to speak.
(Interruption)
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Mr. Speaker : Mr. Chief Minister, one serious question is that some BJP

leaders also allegedly facilitared that properties ate transferred in this manner.
We should zlso look into this aspect.
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Mr. Speaker : Is it the sense of the House that the duration of the sitting of

the House is extended for tomarow i.e. 11th Septemiber, 2013 and the left of the
legislative business listed in the agenda for today be deferred for tomorrow?

Voices : Yes.

Mr, Speaker : The duration of the sitting of the House is extended for
tomorrow f.2. 11th September, 2013 and the left of the legislative busimess listed
in the agenda for today is deferred and will be taken up tomomow L.e. on Wednesday
the 17th September, 2013, There will be no question hour tomorrow. The House
shall meet at 10.00 A.M. and adjourn after conclusion of business entered in the
List of Business for the day. Today, the House will adjourn after taking up two
Calling Attention Motions listed In the List of Business for today.
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Shri Randeep Singh Surjewala : Sir, there is one tnore request | have 1o
make with your kind permission. @t 7w wier & wrmfe R g1 of
yProfiast A S wes ¥ == 2 o | et gor ) ol & ofe weer 4 ol
farmn & i wfyerTe SrrtaeR, e ST & wew ¥ 5w arfrafiesrel @ g
S A | o g A H e a off 3 wred £ ofw o o wev R e
& = o & v ¥ 50 9wt o aeflee e | -

EATATEOT Tt

(i) TSR ST T i e @ sty Haft & aweanr
AR WaTaEr U v s e weert o
g1faer 3 arremr fe v et

Mr. Speaker ; Hon'ble Members, | have received a Calling Attention Notice
No.37 from $hri Venod Sharma, MLA regarding grant of reservation in jobs under
Government/Government Undertakings and Local Bodies as well as in admission
in the Government/Government aided educational/Technical/Professional
institutions, I have admitted it. $hei Venod Sharma may read his Calling Attention
Notice, ) -

Shri Venod Sharma : Hon'ble Speaker Sir, | want to draw the attention of
this august House towards a matter of an urgent public importance and stated as
underi— ‘ ‘

“1 would like to draw the kind atiention of the Hon'ble Minister,
Government of Harvana vide letter No.22/10/2013-1GS1I dated 22.2.2013 regarding
10% reservation to the Economically Backward persons in the General Castes
Category. In this regard some of the institutions have started the admission of the
students of Special Backward Category. But there are no instructions from the
Government 1o give the facility of the Economically Backward Students of (General
Caste Category, These matters have not yet been decided.

. What criteria has been fixed for being economically backward amongst
the General Categories?

2 Which are the castes considered as General Categories as no category
has been mentioned in the letter No.22/10/2013-1GSII dated
2822013 by the Haryana Governinent?

3. ‘When they will get the benefit of this decision?”

Sir, Haryana Government, for the first time in the history under the leadership
of Ch. Bhupinder Singh Hooda, had initiated a process for reservation in the
Government jobs as well as in the educational institutions 10 the Special Backward
Classes and the people who are from forward classes. In December 2012, 2 Report
was submitted by the Haryana Backward Classes Commission and on the basis of
that Report where it was envisaged the poorer sections amongst the forward
classes and other castes should also be considered for these facilities. A Sub-
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Committee of the Cabinet was constituted and the Report of the Sub-Commitiee
was considered on 23rd January, 2013 and a decision was taken and in subsequent
to that decision, a notification was also printed on 23rd January whereby this
decision was conveyed. [t is written that—

“The Government of Haryana is pleased to declare the following classes
of people, residing in the State, a5 Special Backward Classes with
immediate effect :-

1. Bighnoi 2. Jat 3. JatSikh 4. Ror 3. Tyagi®

To make it clear, T must say that [ have no objection that these castes have
been given reservation in jobs as well as admission in educational institutions but
the Chief Minister had decided that the poorer sections among the other castes
should also be taken into consideration, And on that very day in the meeting of the
Cabinet it was also decided that 10% reservation in the educational institutions as
well as in the jobs will be provided to these Special Backward Classes. What is and
where the confusion is this letter never mentions that decision in the subsequent
to this letter dated 23¢d Janoary, 2013, another letter was written on 28th February,
2013, which [ have also mentioned in my calling attention notice that which are the
castes considered as General Category as no category has been mentioned in the
lerter Wo.22/10/2013-1GS1I dated 28th February, 2013 by Haryana Government
which states that— ‘

“I am directed to invite your atiention to the Government instructions
indicated in the margin an the subject noted above and in supersession
of these instructions, it is intimated that the State Government has re-
considered its reservation policy and bas decided to give reservation
in direct recruitment under Government/Government Undertakings
and Local Bodies and in admission in Government/Government aided
Educational/Technical/ Professional Institutions as well as Special
Backward Classes and Economically Backward persons in the General
Caste's Categories in exclusion to the reservation already being
provided to the Backward Classes”

This makes it clear that Government had decided to give 109% reservation
to the cagtes which have been mentioned in the letter of 23rd January, 2013 and
they have also considered to give 10% reservation to the poorer seetions of the
other castes also. I do not understand that. There are few questions have been
arisen out of it. That is why it is 2 matter of importance and that's why {am here in
the House to get some clarification. The Report of the Sub-Commitiee submitted
in its Report to the Cabinet which decided on 23rd January, 2013 making
reservation for economically backward castes for jobs and admissions in the
Government aided institations and in Ciovernment institutions, both categories
as well as for these communities and the gpecial backward classes and the poorer
seotions of the other casies. This was not referred in this letter, What decision was
taken on 23rd Januwary, 2013 by the Government by the Cabinet fiself? But the
Harvana Government notification is silent on the other part of 10% which
subsequently by another letter forwarded to the people and told to the people.
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My question was that when this decision was taken, what criteria has been fixed
for being economically backward classes amongst the general categories? 'Criteria’
means that how will and who are the people, who will be covered under this policy,
which are the castes which will be covered under this policy and how you will
ascertain who are the people who are the poorer sections within those categories
those who will be able to enjoy the benefits of this decision? This has not been
cleared. The second question, I have just referred it becanse when [ go through
these two letters [ have just seen, 15 that there any difference between direct
recruitment under the Government/Government Undertakings/Local Bodies?
¥ just want to understand it because it is written thato..

“The reservation policy has decided to give reservation in direct
recruitment.”

I 'want to just understand is the direct recriitment means the same as written
in earlier letter which says ag~-

L3l

I'he Governor of Haryana is further pleased to provide 10% reservation
in jobs under Government/Government Undertakings...”

Is ‘direct recruitment’ is different thap the jobs under the Government and
Government Undertakings. This is one thing on which T want to have a clarity
because it differs in both the letters. And my third question is about the certificate
being issued by the authorities in respuet to the letier and Notification dated
23rd Janvary, 2013, It is not issued in respect to the letter dated 28th February,
2013 which is a subsequent letter signed by the Government. In this relation, no
certificate is being {ssued to the other castes and other categories, the poorer
sections of other categories for the purpose of jobs as well as for the purpose of
getling admissions in the educational institutions. This is what 1 have asked for.
I request the Government to give clarification. Thank you very much,

Industries Minister (Shri Randeep Singh Surjewala) ; Speaker Sir, My

weitten reply has already been circulated in the House and my humble request is
that the same may be desmed to be read.

In accordance with the directions issued by the How’ble Supreme Court
of India m Writ-Petition {Civil) No. 930 of 1990, Indira Sawhney and others
versus Union of India, the Haryana Government vide its notification dated
0%th April, 2011 reconstituted the Haryana Backward Classes Commission, The
terms of reference of this Commission were to entertain, examine and recommend
upon requests for inclusion and complaints of over-inclusion and under inclusion
in the list of Backward Classes,
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In its fourth report submitted on 12,12.2012, the Haryanz Backward Classes
Commission recommended at least 10% reservation to the Economically Backward
Persons in General Category. The recommendations of Haryana Backward
Commission were placed before the Haryana Council of Ministers on 12.12.2012
and the Cabinet decided that a sub Committee of Cabinet consisting of Sh,
Harmohinder Singh, Finance Minister, Sh. Ajay $ingh, Power Minister, Sh. Randeep
Singh Surjewala, Industries Minister, Sh, Paramvir Singh, Agriculture Miniater,
Smt. Geeta Bhukkal, Education Minister and Sh. Narender Singh, Health Mirister
be constituted to consider the recommendations of the Commission in respect of
reservation for economically backward persons in General Category and to suggest
specific programmes for economic uplifiment of Special Backward Classes as
sugzested by the commission.

Decision of the Council of Ministers ;

The Sub Committes of the Cabinet considered the report of the Haryana
Backward Commission gua identification of Economically Backward Persons and
submitted its report on 22.01.2013 and the recommendations of the Cabinet Sub
Committee were placed befors the Council of Ministers in its meeting held on
23.1.2013 and was approved by the council of Ministers.

The Department of Welfare of Scheduled Castes & Backward Classes,
Haryana vide notification dated 23.1.2013 implemented the decision of Couneil of
Ministers and this was reiterated by the General Administration Department vide
its letter No. 22/10/2013-1GSIH, dated 28.2.2013, a

Criteria:
As per the notification, the criteria for consideration as economically
backward amongst the general caste’s category is as under:

() ‘Family’ for the purposes of the applicant seeking reservation as
‘economically backward® is defined as follows:-

(2) Head of Family and his/her spouse;
() Dependent children and their spouses;
(¢} Unmarried dependent brothers and sisters.

() The total annual income of the family of the applicant should not
cumulatively exceed Rs. 2,530,000/~ per annum from all sources
including agricultural income,

(i) fh case any person in the family, as deseribed in (1) above, is income-
Lax/wealth tax payee, benefit of reservation shall not be extended.

(iv) Applicant or family as described in (i) above should not be in
Class-I/Class-11 services of Government of India or State Government
level or equivalent or hold any equivalent pest in any statutory
board/corporation/university/society/trust or an equivalent position
in any public/private limited company or in any international
erganization.
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Family shall be deemed to be in service as mentioned above when a
person in family bas superannuated and/or has sought voluntary
retirement or has been dismissed/terminated/compulsory retired from
such service.

(v) In case, family as described in (i) above, is engaged in a profession
ag doctor, tawyer, chartered accountant, income tax consultant,
financial or management consultant, enginger, architect, computer
specialist, film/TV artist, playwright, author, model, media personnel
or holds any elected/appointed office either under the Constitution
or in terms of any statute out ¢f which emolument/saiary is paid,
eriteria of income as described in (ii) above shall be applicable.

(vi) Family, as described above, should not be employed in any Military
or para-Military services with Union of India in the rank of ‘Second
Lieutenant” or above in the Army or any equivalent rank in other
forces or para-Military forces.

All the castes which do not come under the Scheduled Castes Category,
Backward Classes Category and Special Backward Class Category (Annexure-*A’)
are congidered as GGeneral Casies for this purpose.

Status of implementation

For grant of benefit of reservation to the economically backward persons
in genera! castes category, instructions bearing No.22/10/2013-1GSII dated
28.2.2013 were issued by the General Administration Department. These
instructions are applicable w.e.f. the date of issuance i.e. 28.2.2013, Further, in
compliance with these instructions, Technical Education Department, Higher
f.ducation Department, Medical Education Department, Industrial Training
Department, State Council of Education, Research & Training have started giving
reservation in admissions to the economically backward persons in the
Government/Government aided colleges/institutions recruitment to Government
and other applicable jobs is also being made as per this decision of the
Government.
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Annexure ‘A’

LIST OF SCHEDULED CASTES, BACKWARD CLASSES AND
SPECIAL BACKWARD CLASSES

Scheduled Castes
1 Ad Dharmi

2 Balmiki

3 Bangali

4, Barar, Burar, Berar

5, Batwal, Barwala

6 Bauria, Bawaria

7. Bayigar

Bhanjra
9, Chamar, Jatia Chamar, Rehgar, Raigar, Ramdasi, Ravidasi, Balahi, Batoi,
Bhambi, Chamar-Rohidas, Jatav, Jatava, Ramdasia

1. Chanal

11. Dhagi

12, Darain

13.  Deha, Dhaya, Dhea

14. Dhanalk

15, Dhogri, Bhangri, Sigg

16. Dumna, Mahasha, Doom
17. Gagra

18.  Gandhila, Gand:l, Gondola
19.  Kabirpanthi, Julaha

20.  Khatik

21. Kori, Koli

22, Martja, Marecha

23.  Mazhabi, Mazhabi Sikh
24 Megh, Meghwal

25, Nat, Badi

26, Od

27, Pasi’

28 Pema
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28,
30.
31
32.
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Sirkiband
Backward Classes
BLOCK ‘A’

Aheria, Aheri, Heri, Naik, 19,
Thori or Turi, Hari
Barra
Beta, Hensi or Hest
Bagria 0,
Barwar 91,
Barai, Tarmboli s
Baragi, Bairagi, Swami Sadn 3
Battera a4
Bharbhunja, Bhatbhuja 25,
Bhat, Bhatra, Darpi, Ramiva 26,
Bhuhalia, Lohar .
Changar 7%,
Chirimar 29,
Chang
Chimba, Chhipi, Chimpa,
Parzi, Rohilla
Daiya 3l.
Dhobis

32
Dakaut

I5.

Pherera

Sanhal

Sanhal

Sansi, Bhedlut, Manesh
Sansof

Sapela, Sapera

Sarera

Sikligar, Bariya

[0 fieme, 2013

Dhimar, Maliah, Kashvap-
Rajpoot, Katiar, Jhiwar,
Dhinwar, Khewat, Mehra,
Nishad, Sakka, Bhisti,
Sheikh-Abbasi

Dhaosali, Dosall

Faquir

Gwaria, Gauria or Owar
Ghirath

Ghasi, Ghasiara or Ghosi
Gorkhas

(Gawala, Gowala

Gadaria, Pal, Baghel
Crarhi Lohar

Hajjam, Nai, Nais, Sain

Fhangra-Brahman, Khatt,
Suthar, Phiman, Tarkhan,
Barhai, Baddi

Joginath, Jogi, Nath,
Jangam-Jogi, Yogl

Kanjar or Kanchan



35 Kummi
3. Kumhars, Prajapati
35, Kamboj

{(H7

Shorgir, Shergir
Sot
Singhikant, Singiwala

36, Khanghera 33, Sunar, Zargar, Soni
37, Kuchband 56.  Thathera, Tamera
38.  Labana 57 Teli
39.  Lakhera, Manihar, Kachera 98,  Banzara, Banjara
40 Lohar, Panchal 59, Weaver ( Jullaha)
41, Madari 60, Badi/Baddon
47 MaocHi 61. Bhattu/Chattu
4 Nar 63,  Rahbari
45, Noongar 64.  Charan
4. Nalband 63,  Chaaraj (Mahabrahmian)
‘. .

47, Pinja, Penja 6 Lldasin

67,  Ramgarhia
48 Rehar, Reharaor Re ‘ - .

) 68.  Rangrez, Lilgar, Nilgar, Lallari

49 Raigar ‘

69,  Dawala, Soni-Dawala, Nyaaria
30 RaiSikhs

70.  Bhar, Rajbhar
51. Rechband

7. Nat{Muslim)

BLOCK 'R’ . ‘

1. Ahir Yadav . 2. Gujjar 3. Lodh/Lodha/Lodhi
4. Saini, Shakya, Koeri, 5. Meo

Kushwaha, Maurya
Special Backward Classes
1. Bishnot
2 Jat
3. Jat 5ikh
4 Ror
3

Tyagi
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Mr. Speaker : Can you highlight some of the important points also, please?

Shri Randeep Singh Surjewala = Sir, two more impertant and relevant
issues have been raised by my respected coleague Shri Venod Sharma Ji, In course
of when he initiated the motion, he said how did the Sub-Committee of the Cabinet
come to the conclngion that there is a need what is a rationale. 5ir, the ‘rationale’,
we have specified even in the Report of the Committee. 1 was a member of the
Committee and even as a Member of the Sub-Commitiee, I can explain in this
House that what was the rationalization? Why did we choose to include
economically backward class categories of people and consider them for the
purpases of reservation in the category of Backward Classes?

Sir, Articles 15 and 16 of the Constitition of India are extremely relevant for
this purpose. 1 just want to point out the specific words for your kind eonsideration.
Article 15 of the Constitution of India uses very specific words which { want 1o
bring to the notice of the House and also to the notice of my learned friend. Article
15 says-

*15.-Prohibition of discrimination on grounds of religion, race, caste,
sex or place of birth”

And Honble Shri Venod Sharma ji has read that many times and all of us
also.

~ Article 15(1)contains a specific mandate that citizens will notbe discriminated
egainst on these grounds.

Article 15(4) is only relevant provision, that was added in 1950 and actually
it was not in the original Constitution. Clause 2 of Article 29 says-

“Nothing in this article or in Clause (2) of Article 29 shall prevent the
State from making any special provision for advancement of any
socially and educationally backward classes of citizens or for the
Scheduled Castes and the Scheduled Tribes,”

Speaker Sir, [ want to invite your kind attention to the words-
“any socially and educationally backward classes of citizens or..."

Sir, we are not dealing with the categories of Scheduled Castes and
Scheduled Tribes right here.

With your permission, I would like 1o draw your attention to Article 16.
Article 16 is extremely specific and it again talks about cquality of opportunity
for all citizens in matters relating to employment or appointment to any office
under the State, Clause €1) says-

« shere shatl be equality of opportunity.”

Clauses (3) and (4) again are relevant, ] will read out the Clause (3 of Article
16. It says- ‘
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«3. Nothing in this article shall prevent Partiament from making any
law prescribing, in regard to a class or classes of employment or
appointment to an office under the Government of, or any local or other
authority within, & State or Union Territory, any requirement as to
residence within that State or Union Territory prior to such employment
ot appointment.”

Then Sir, Clause {4) of Article 16 which 1% actually more relevant one. |
want to read it out also, It says-

“4. Nothing, in this article, shall prevent the State from making any
provision for the resetvation of appointments or posts in favour of any
hackward class of citivens...”

Article 13 uses the words - "socially and educationally backward.." wheress
Article 16(4) is more general. That is a marked distinction that has been quoted in
the case of Indira Sawhney v. Union of India, and in many cases and it is only talk
about backwardness, The Sub-Committes appoinied by the Cabinet had also looked
at all these Articles 15(4) and 16(4) minutely.

Constitution, as all of us say, is an evolving document, and it is not a static
document. That's why the Constitution has survived since 19352 till date for 67
vears. | hope it will continue with minor changes with time or re-interpretation will
continue to sutvive for hundred of years or more. And if it is an evolutionary
document, then the distinction of backwardness have to, per se, change with
change of times. What was true? In 1950 cannot be treated to be true in 2013,
When we speak about backwardness, then it inherently means, ‘socially and
educationally backward', Sir, with all humility at my command, 1 ask you what isthe
principal criteria for determining the backwardness in today's India and in the
world? In one word [ can tell vou, Sir, it is ‘poverty’ which is more than caste, more
than creed, more than race, more than religion, more than place of birth, while all
these are also determinants but today ‘poverty' is the single biggest determinant of
backwardness of a class of people which may also include caste as we have seen.
I may give an example. T do not believe in the strict rigours on caste but say a
particular person who belongs to Kaul Brahman in Jammu and Kashmir or Bhardwaj
Brahman, among the Brahman community, hias no source of income, has no land
and has no means of livelihood, can we say he is forward? That i a question that
a sooioty as a whole one day has to ponder over seriously. That is why 2 Sub-
Committee came to a categorical conclusion that poverty being one of the
classifications or determinanis of backwardness, That is why it is time to consider
economic backwardness or economic depravity as a ground of backwardness.
That's why the reason we decided to include the sconomicatly backward people.

Shri Venod Sharma ; We do all compliments for that.

Shri Randeep Singh Surjewala : Thank you, Sir. Second question that
Shri Venod Sharma ji raised was, Sir, that how do you define or determine
economically backwardness? That is very relevant question again. I find poverty
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to be a determinant of backwardness and how do I define i? We have tried and the
Government has tried to define it and detailed cniteria 1 have eplisted under the
heading of 'criteria’ of being economically backwardness. And Sir, 'economically
backwardness' ean be a mmatter of debate and there can be other criterion also but
we have a right to identify it by the measure of income that a family has and rest of
the details have also been given under the heading "Criteria’. { will not waste the
titne of the House by reading it again. The third pointed query that he raised and a
doubt was also raised that whether when we say reservation in Goverrement, whether
it i different to the reservation in the Public Undertakings owned by the Government
or operated by the Government, per se, whatever falls within the definition of...

Shri Venod Sharma : My guestion is not that, My clarification is not that
whether it is Government jobs or Government Undertakings or Public
Undertakings. My question was that of the jobs for which the Special Backward
Caste will be eligible to get benefits, will get all those jobs and will get all thoge
adimissions, be available to this 10% of the poorer sections of other castes or not?
Tt is specific that | have asked for.

Shri Randeep Singh Surjewata : Fair enough. 1 will clarify that too.
I want to say once we have reservation it is applicable across the board, on
everything that is a State within the definition of Article 12 of the Constitution
and reservation, per se, whether it is for Economically Backward or for others
would, per se, apply mutatis-mutandis to evetybody.

Shri Vened Sharma ¢ Speaker Sir, [ am very much thankful to the Minister
to an extent to me the clarity is there. But still T have few doubts with me, Very
certainly, my friend has circumvented the answer very cleverly by trving to educate
the with the Constitution here. I am not a student of Law and | am not able to
understand the Constitution within 10 minutes' time. So | would tike to request
him that it is 2 matter of important that's why | have brought a calling attention
motion notice here. The lives of thousand and thousands of boys and girls depend
on it. Though you rightly said that the spirit behind your action to consider those
who are economically backward but do not belong to the backward castes, is an
appreciable. Very well-thought scheme, I would say, has been done only in Haryana
and no other State in the country has thought about it. That's why 1 said
compliments to the Chief Minister on this that he has thought about it and he has
brought it to the practice. Where is the problem coming? While we are going to
implement this scheme, we are not seeing it is implemented in the same spirit in
which spirit it was envisaged and in which it was passed by the Cabinet. That
reason is not made clear to me. If we want to say we are unabie to implement the
decision of the Cabinet because there are certain hurdles because of the Constitution
offndia then clearly it should be told to me. The House should be aware of it that
it is not implemented because of this reason. Till date I am afraid o say that the
outcome of this Cabinet decision and the subsequent letters, no person from the
poorer sections of the other castes have either been given any job or have been
admitted in any of the institutions tif] date. That is the reason why Tam herc and 1
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am asking in the House. What | have been told, Thave mentioned about the earlier
tetter dated 23rd January, 2013 when a decision was taken in the Cabinet on 23rd
January, 2013, The notification is also of 23¢d, January, 2013 and vet it hasnot been
mentioned about the other sections to get benefit of 10% reservation for
economically backward class in other castes. This letter shows that this has not
been mentioned therein. This letter has only been written for special backward
castes. A lettér subsequent to that after one month has been sent where it i3
written, | would algo like to read out here that-

“_..who are in the list of special backward classes in Haryana State.”

It is written very clearly on the second page algo. It is my question that o
whorm are you referting to? You have not given in the reply to my calling attention
motion notice. I have very clearly asked that which caste will be considered as
CGreneral Category as per the letter. You are not telling me who are those castes?
Please tell me, who are those castes who would be benefited by virtue of the letter
and by virtue of the decision of the Government, one question i3 this. My second
question, I repeat that. Will they be treated at par s far as the decision, recruitment
to the Special Backward Castes, has been taken by the Cabinet? Will they be
considered at par as far as jobs in the Government arena or public sectors and
admission in educational institutions? Wiil they be considered at par with the
Special Backward Castes? You tell me who are those people? 1 will give a suggestion
also. And the third question is, as | have said, how to analyse those people and
how to find out and who are the people going to get all these benefits? You said
that vou have given a detailed reply. | won't go through it sitiing over here. $o
much should be the salary, how to go about it? I have a suggestion in this regard,
Since we know that all those people who are going to be covered under the Food
Security Scheme, households those who are already covered under BPL., who are
already covered under AAY, we have no doubt about those people that they are
poor people. If we can bring it further to this, that all those people from other
castes which you have mentioned now, those who are covered under BPL, those
who are covered under AAY and those who are in future going to be coverad
under the Food Security Scheme are primarily those people who are poorer sections
of the society, they will automatically become eligible to get all these benefits
under this decision of the Cabinet. These are my three questions. Please tell me if
you ean. I will be happy about it. Thank you,

Shri Randeep Singh Sarjewala : Sir, since the department is that of Smt.
Geeta Bhukkal, I would request her to answer specific queries. T just want to
humbly say to Shri Venod Sharma Ji and to remind him about the boy he took and
got him admitted to college. He can't teach you Constitution. Sir, I want to remind
you about the boy you took and got hirn admitted to college, that is me. He canrot
teach you Constitution beczuse he leamt from you.

Sterelt +Tten oqarbet © S ifer SEYRT AT S0 B QW UY B el du g
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¥ Trefier % W B U ¥ SOt I FE1 We have already issued Instructions
vide letter No.22/10/2013-1GSTH dated 28th February, 2013 and in compliance
with the instructions, the Technical Fducation Department, Higher Education
[epartment, Medical Education Department, Industrial Training Department,
State Council of Education, Research and Training have started giving reservation
in the admissions to the economically backward persons in the Government and
the in the Government aided colleges/institutions, recruitment to govemment
and other applicable jobs is also being made as per this deciston of the
Govermnment...

Shri Venod Sharma : All these admissions in institutions whether it is 1o
the economically backward sections or to the special backward castes, there has
to be some people which will show that | or somebody else who goes to the
istitution, belong to the particular caste. There has no certificate yet been issued
by the Government to any of the economicaily backward caste or from other
castes by virtue of which he can go and get admission. [t is only the instructions
have been sent and [ am saying whether any admission has been given on this
basis and if so then what basis were adopted?

Mr. Speaker : Is the Government issuing any certificate in this regard?

Smt. Geeta Bhukkal Matanbail : Honble Speaker Sir, we have already
given the directions to ali the departments and to the ITIs. Even we have issued for
recruitment of 1600 candidates in ITY. We have given the directions to include the
coonomically backward persons in the general caste even in admissions also.
Absolutely, you are right that % Tg & el weim % § T Eel] HUS TR
# ) 3 ewd wih el # ferd il 9 § 5 g 10 yfererer e R
S | TR uT i atrd. B, fawm w1600 o forapert & waH off gAY RS
Sl g 2 By vl L, Aaf, e Seus eI, ot Ede Y
m?fhmﬂﬁwéwﬂﬁrwﬁﬁﬁmﬁw@wﬂigmﬁwm‘qﬁw*w
ﬁ“\m@flwaﬁﬁﬁwﬁuﬁ%ﬁﬁ%ﬁm‘mm@ﬁmﬁﬁﬁmvﬁamﬁﬁﬁ
m{.ﬁ*u“f%ﬁrirﬁi‘&’"@.qﬁswi‘ﬁmﬁ%%%gﬁﬂﬁaﬁﬁﬁrmﬁﬁﬁmg@amﬁ%
I |

Mr. Speaker : Hon'ble Minister, the Member says that not a single certificate
has been issued?

Shri Randeep Singh Surjewala : May | clarify that since it relates also
to Revenue Wing? 1 already verified the issue that was raised by Shri Venod
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Sharma Ji. Sir, my hon'ble colleague has already clarified all categories other than
5C and BC are general categortes. Instead of any caste falling in general categories
is entitled to economically backward class status depending upon the criteria of
income. [ want to re-emphasise that fact. Sir, T do not have to enlist the castes,
anybody not covered in 5C or BC, is automatically treated as general category.
Anybody falling in general category subject to the income critenia is entitled to be
a economically backward class. We have issued instruetions that all tehsildars and
SDOs(Civil) will issue economically backward class certificates on due verification
ofincome. Sir, iftheré is any problem in a particular block, tehsil or district, kindly
write to Hon'ble Chicf Minister and we will get it clarified in case there is any issus,
Fwill also request the officers of the Government that the instructions issued qua
economicatly backward class certificate should be circulated tomorrow to all the
members of the House for their consideration and for issuance of appropriate
certificate.

Shri Venod Sharma : I am sorry to raise time and again. T have very
specifically asked in a precis manner. Tn a shott sentence T will again repeat. My
question was which has not yet been answered. Mr. Minister vou have said that
other than 8C and BC, all other castes will be treated as General Category, I tell my
Senior Minister that here the castes have been mentioned. 1 can show you the
letter wherein these castes have been mentioned as Bishnoi, Jat, Jat Sikh, Ror and
Tyagi and they are Special Fconomically Backward Castes by virtue of order ofthe
Cabinet issued on 23rd January, 2013. By virtue of that order, other people have
also become eligible for 10% reservation in the educational institutions as well as
in the jobs. Therefore, [ have repeatedly asked you, is there any difference between
the direct reeruitment or the recraitment in the Government jobs? My two questions
are there. Once you have mentioned these special backward castes, my simple
request ig that all other castes which are going to be covered under it and you arve
very magnanimous by doing it, why don't you adopt the procedure which makes it
simplified for the people to apply and get the benefit. This is what [ am gaying. So,
why don't we bring those castes into in writing and put it into black and white and
these castes may be 20-30-40-50 and may be 10. What stops us to do it? I will not
rise again and again. Sorry, | do not want to disrespect to the Chair.

Shri Randeep Singh Surjewala : Sir, you are referring to a notification now
I have brought all notifications in the meanwhile. It belongs to the department of
my learned friend. 24th January, 2013 is the notification that you are referring to.
With your permission, Sir, [ want to read it. It says-

“The Governor of Haryana is pleased to declare the following classes

of people residing in the State as Special Backward Classes with
immediate effect:-

1. Bishnoi 2. Jat 3. Jat Silh 4. Ror 5. Tyagi,

2. The Governor of Haryana is further pleased to provide 10% reservation
in jobs under Govermnment/Government Undertakings and Local Bodies
as well as in educational institutions for these Special Backward Clasaes
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[Shri Randeep Singh Sarjewala)

in exclusion to the already notified 27% reservation provided to the
Backward (lasses,

3. For providing the benefit of reservation to Special Backward Classes,
the criteria shall be the same as is applicable to Backoward Classes in the
State...”

This is one Notification, No.59 SW{1)-2013 dated 24th January, 2013 Sir.
The day before that, earlier to that day, on 23rd January, 2013, we have also issued
Notification No.60 SW(1)-2013 issued by the same department qua the Criteria for
congideration as economically backward classes. It says-

“The Govemor of Haryana is pleased to provide 10% reservation in
jobs under Government/Government Undertakings and Local Bodies..”

Same wording is used here, Sir. Sharma Ji, may be you do not have a comrect
MNuotification. ¥ will pass it on to you, Sir.

Shri Venod Sharma : Tam saying about the Notifications of 23rd January,
2013 and 28th January, 2013, These are twe Notifications.

Shri Randeep Singh Surjewala : Sir, [ want to read out the Notification
No.60 SW(1)-20135 dated 23rd Janvary, 2013, It says-

*The Governor of Haryana is pleased 1o provide 10% reservation in
jobs under Government/Government Undertakings and Locai Bodies
as well as in educational institutions for Economically Backward Persons
in the (ienerat Caste's Categories of the State..”

And then the *Criteria’ for consideration as economically backward which
has already been re-produced therein. Then Sir, we spoke about the certificate for
economically backward class. Sit, this is the certificate, T will just place on the floor
of the House also, We have issued a proforma and we are specifically referring to
the notification issued.

Shri Venod Sharma ¢ [ want to read out Notification No.59/300(1¥2013
dated 23rd Januwary, 2013 isued by the Welfare of SC and BC Department, It says-

“T'he Governor of Haryana is pleagsed to declare the following classes
of people residing in the ‘State as Special Backward Classes with
immediate effect..”

And the subsequent decision was taken by the Cabinet on 231d of January,
2013, Is itright?
Shri Randeep Singh Surxjewala ; Right Sir.

Shri Venod Sharma  [n that Cabinet meeting, the decision was also taken
that 10% jobs as well as admissions into the educational institutions will be reserved
for the economically sections, The decision was taken together in the same meeting.
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What I am saying is this is not reflecting in it. You may be having another
Notification. That's why T am reading it the verbatim,

*..following classes of people, residing in the State, as Special Backward
Classes, with immediate effect;-

I Bishnel 2.Jat 3. Jat Sikh 4. Ror 3, Tyagi

2. The Governor of Haryvana is further pleased to provide 10% reservation
in jobs under Government/Government Undertakings and Local Bodies
as well as in educational institutions for these Special Backward Classes
in exclusion to the already notified 27% reservation provided to the
other Backward Clasges.” ‘

There is no mention of 'other 10%, [ am going further-

3. For providing the benefit of reservation to Special Backward Classes,
the criteria shall be same as is applicable to Backward Classes in the
State and other instructions issued by the Government from time to
time.”

Nothing after this. This is the notification. Where it is written
1097

it v R et : WY, 3% ghfdg st S fomar o i 23 e,
2013 @ Froty wan o g1 gwiawel fwad galte 91 23 wead, 2013 9
fewr v B ot | v fam ave # 9l 24 oeEd, 2013 91 gt e oad wery
w HfoT fmn o | wed o, sy < 24 W, 2013 W AR B R # T
TR &1 (Interruption) Sir, | will clarify it again. I think It 15 just & matter of some
confusion ont part of reading of Nefification No.5% 8W(1)-2013. The day befors
this Notification, on 23rd January, 2013, we have issued another Notification
Ne.60 3W(13-2013. With your permission, Sir, 1 want to read out again:-

*The Governor of Haryana is pleased to provide 109 reservation in jobs
under Government/Govermmnent Undertakings and Local Bodies as well as in
cducational institutions for Economically Backward Persons in the General Caste's
Category of the State...”

Because it is 4 geparale category, Now, somebody Is in Special Backward
Class and he says why | am not included here? Because you are included on 24th
January, 2013 on next date.

Shri Yenod Sharma : Sit, that leaves no doubt, I admit it. I accept your
version. | am not disputing it and it leaves no dispute at all, My question is very
straight again, Will this 10% amongst the economically backward people amonst
the other castes get same facilities and be treated at par as far as jobs reserved in
Haryaia or as far as admissions are concerned in educational instittions? 1 am
Jjust asking for assurance from the Government that, in future, will they be treated
at par with the other Special Backward Classes for the purpose of recruitment in
the jobs as well as admissions in the educational institutions? My guestion is this
only.
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Shri Randeep Singh Sorjewala : 5ir, | bow and respect and 1 cannot agree
mare because the phraseology of wording, commas, full stops are same in both
Motifications. 1f there iz a doubt. That has a reason. My learned friend is a senior
seasoned member of this House and has been the Member of other House. | can
assure him, on behalf of the Government, that Economically Backward Classes will
be wreated at par in ali Government/Government Undertakings, Public Sector
Undertakings, all Local Bodies in matters of jobs as also in all educational
institutions at par with Special Backward Classes at par with Backward Classes.

Shri Bhupinder Singh Hooda + { will clarify. There is hardly any doubst
about if. Intentions are very ciear. They are to be treated at par. But if there is some
problem in implementation that can be clarified again. That's all. But as far as
intentions of the Governmett, intentions of the Cabinet are concerned, these are
very ¢lear and there is no doubt that the Economically Backward Class will be
treated at par with other Backward Classes and $pecial Backward Classes.

Shri Vened Sharma : Through you, Sir, § would like to thank the Chief
Minister that it is for the first time in the country thal such measures have been
taken. It is actually the need of the hour and | cannot agree more that and it may be
followed in other Srates. We cannot say what will bappen in other States but it is
such a role model. | am thankful to the Hon'ble Chief Minister for giving assurance
but at the same time | had given one suggestion also. It will be difficult to find ow
whao are economically backward amongst these castes. As | suggested all those
people who are under BPL and all those people who are covered under AAY...

Shri Bhupinder Singh Heoeda : [ was hearing you on that matter. The
Government wili consider your suggestion for this,

Shri Venod Sharma : Thank you, 8ie.

(i1y T % ey R RERrE TR S au 99 ov e 2t

M. Speaker : Hon'ble Members, T have received a Calling Attention Notice
No.13 given of by 5/8hri Bharat Bhushan Baira and Aftab Ahmed, MLASs regarding
launching of Food Security Bill in the State and criteria for preparing the list
of beneficiaries thereon. I have admitted it. T have also received Calling
Attention Notices No.33 and 36 from Shri Sampat Singh and Shri Venod
Sharma, MLASs on the similar subject and the same have been clubbed with the
Calling Attention Notice No.13. They will be allowed to raise supplementaries. Shri
Aftab Ahmed, MLA will also be allowed to raise supplementary. Shri Bharat
Bhushan Batra, MLA, being the fitst signatory, may read out his notice, please.

Shri Bharat Bhushan Batra ; Sir, 1 want to draw the attention of this
august House to a matter of recent ocourrence of the Food Security Bill launched
by the Union Government of Jndia and by the State Government also. What are
the salient features of the Food Security Bill and what shall be the criteria and
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transparency in maintaining the list of the beneficiaries, what method shall be
adopted by the State in preparing the fist of the beneficiaries? How many house-
holds/people shall be covered in the State and which will be the agency for
distribution of the food and food-grains. In case the food-grain is not supplied
within stipulated period, will the Government be asked for mandatory benefi/
transfer of cash to the beneficiaries? What shall be the system of checks and
balances in the distribution, so that there should be no pilferage and benefits
should reach to the common man/beneficiary? Wili thers be any mechanism to
redress the grievances of beneficiarizs?

[ request the Government to make a staterent on the floor of this House
in this regard,

Shri Sampat Singh : Speaker Sir, T want to draw the kind attention of this
august House regarding the Food Security Guarantee. Chief Minister Bhupinder
Singh Hooda rolied out the Centre’s ambitious Food Security Scheme in Panipat
on 20th August - the birth anniversary of former Prime Minister Shri Rajiv Gandhi.,
It was & historic measure,

The scheme will benefit more than 1.26 crore people in the State. With its
implementation, the number of rural beneficiaries has increased from 38 lakh to
90.28 lakh and urban beneficiaries from 15.81 lakh to 36.21 lakh. Half of the
population in Haryana will directly benefit from the scheme, which will fatch them
rice, wheat and coarse graing at subsidised rates of Rs. 3, Rs. 2, and Rs. |
respectively.

2

Besides, 12.84 lakh BPL families will get 2 kg sugar per month at the
subsidised rate of Rg. 13.5 per kg per family. All eligible beneficiaries will benefit
from the scheme from August 20,7 he added.

In Haryana it has taken the shape of Dall Rott Scheme, Under this, 2.5 kg
Dall per month will be given at the subsidised rate of Rs. 20 per kg per family. The
scheme will benefit 12.84 lakh BPL farnilies.

The House wants to know the eligibility condition for this Food Security
Guarantee and who will be the beneficiaries? Which agency will distribute this
Dall Roti Scherne?

! would also request the Government to make a statement on the floor of
this august House regarding this urgent matter of public importance,

Shri Venod Sharma : Sir, L want to draw the attention of this august House
towards a matter of urgent public importance that the Food Security Biil passed
by the Parliament is fulfilment of the dream of Mahatma Gandhi and many other
freedom fighters, who fought for the independence of this country Hon'ble Prime
Minister and Chairperson, U.P.A. has relentlessty strived to bring this benefit w
the poor to this country.

it has come to ty notice that certain areas in general and Ambala City in
Particunlar efforts have been made to deprive the poor people of this area from the
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[Shri Venod Sharma]

benefit of Food Security Scheme. it is pertinent to mention that the namber of
priotity households, which will be eligible for Food Security have been drastically
reduced. The number of beneficiaries as priority house hold for Food Security is
much less than the number of people under AAY and BPL scheme. Tt is important
to note that the number of beneficiaries particularly in Ambala City are even less
than 1/3rd of the comparative towns. It is alarming that at the very initial stage of
the implerentation of the Scheme people with the motive best knows to them are
trying to deprive the deserving benaficiaries of their right. Detailed reply from
Hon'ble Minister in this regard is sought action against the erring officials, who
are responsible for this action, is also warranted againgt them, No., of priority
house hold for Food Security Scheme in Ambala City are less than 50% of AAY
and BPL beneficiaries whereas BPL and AAY families are 16608 and priority
household under Food Security Scheme are only 3699,

Therefore, [ request the Govermnment to make a statement in thm regard on
the floor of the House.
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Mr. Deputy Speaker : Hon'ble Members, I am to inform the House that
! have received an intimation from Capt. Ajay Singh Yadav, Power Minister in
which he has expressed his inability to attend the siiting of the House today the

1Gth September, 2013 as he has to attend the Power Mimisters' Conference in New
Delhi today.

Mr. Deputy Speaker : Mon'ble Members, I am also te inform the House
that T have received an infimation from Smt. Renuka Blshnoi, MUA in which she
has expressed her inability to attend the sitting of the House today the 10th
September, 2013 due to her ill health.

e I A U T N7 R

Mr. Depuly Spealeer : Now, the Finance Minister will lay the papers on the
Table of the House.

Finance Minister (Sardar Harmohinder Singh Chattha) - Sir, I beg to lay
on the Table of the House- :

Indira Gandhi University, Meerpur Ordinance, 20135 (Haryana Ordinance
No. 3 0f2013).
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To lay on theTable the Personnel Department Notification No. GSR.9/
Const./Art.320/2013, dated the 1st April, 2013 regarding amendment in Haryana
Public Service Commission (Limitation of Functions) Regulations, 1973, as
required under Article 320(3) of the Constitution of India.

The Personne] Department Notification No. G.S.R. 13/Const./Art.320/2013,
dated the 26th April, 2013 regarding amendment in Haryana Public Service
Commission (Limitation of Functions) Regulations, 1973, as required under
Article 320(5) of the Constitution of India.

The Town and Country Planning Department Notification No. D807/
2008, dated the 28tk January, 2008 regarding amendment in Harvana Development
and Regulation of UrbanAreas Rules, 1976, as required under section 24(3) of the
Haryana Development and Regulation of Urban Areas Act, 1975.

The Town and Country Planning Department Notification No. PF-69/
33102, dated the 12th March, 2013 regarding amendment in Haryana
Development and Regulﬂtxon of Urban Areas Rules, 1976, as required under section
24(3) of the I—Iaryana DWclopmem and Repulation of Urban Areas Act, 1973,

The 'Eowa dnd Cuunlry Plannmg Department Notification No. PF-7/8/
2013-2TCP, dated” tha 6th August, 2013 regarding amendment in Haryana
Development and Regulat;on of UrbanAreas Rules, 1976, as required under section
24(3) of the Haryana Development and Regulation of Urban Areas Act, 1973,

The }-lafyana.-Electricity Regulatory Commtission Notification regarding
Regulation No. HERC/27/2013, dated the %th January, 2013, as required under
section 182 of the Blectricity Act, 2003,

The Haryana Electricity Regulatory Commission Notification regarding
Regulation No, HERC/06/2004/1 st Amendment/2013, dated the 19th June, 2013,
as required under section 182 of the Electricity Act, 2003,

The Excise and Taxation Departraent Notification No. 5.0, 46/H.A_6/2003/
5.60/2013, dated the 30th April, 2013 regarding Amendment in the Haryana
Value Added Tax (Amendment) Rules, 2013, as required under section 60(4) of
the Harvana Value Added Tax Act, 2003,

The Annual Administrative Report of Haryana Public Service Commission
for the vear 2004-2005, as required under Article 323¢2) of the Constltutmn of
India.

The Audit Report on the Accounts alongwith 45th Annual Report of
Haryana Financial Corporation for the year 2011-2012, as rewired under section
37(7y and 38(3) of the State Financial Corporations Act, 1951
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The Annual Report of the Haryana Electricity Regulatory Commission
for the year 2011-2012, as required under sections 104(4) and 105(2) of the
Flectricity Act, 2003, ‘

The 12th Annual Report of Uttar Haryana Bijli Vitran Nigam Limited for
the year 2010-2011, as required under section 619-A(3) (b) of the Companies
Act, 1936.

The Annual Financial Report of Haryana Vidyut Prasaran Nigam Limited
for the year 2011-2012, as required under section 619-A(3) (b} of the Companies
Act, 1956,

Mr. Deputy Speaker : Now, the House is adjourned till 10,00 AM
tormorrow the 11th September, 2013,

*14.35 Hrs, The Sabha then *adjourned till 1000 a.m. on Wednesday.

the 11th September, 2013,

§1921—H.V.§ —H.G.P., Chd,






